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[Shri Parvathaneni Upendra] Previously,
prior to 1976, it was not there; there was no
income-tax. Now it is heing charged. Poultry
industry is an agro-based industry but it is
treated neither as an industry nor as
agriculture. As a result, it is suffering from
both angles. There is justification to exempt it
from income-tax. Government should take
action on all the five poin's which I have
mentioned so that the industry can prosper
and also we can solve the twin problems
which I .mentioned earlier.

Violation of Safety Norms m Indian
Airlines

SHRI JASWANT SINGH (Rajasthan); I
would like to refer to reports that have
appeared about violations of safety norms in
Indian Airlines. I have with me reports and
photographs which show that the aircraft
maintenance engineers of Indian Airlines are
giving blank certificates, which is in violation
of the safety norms. I do not know if it is the
procedure of Indian Airlines that the aircraft
maintenance engineers are to sign blank forms
before certifying an aircraft as airworthy Or
ready for use. I have here with me photograph
of a blank form which is check A; a certificate
that is employed for Airbus and for a
particular kind of engine. Then there is
another photograph of what is called check B;
which is a certificate used for Boeing 737.
Then, I have here another photograph also for
other kinds of aircraft. But reallv the point is
that it has been reported that the Aircraft
Maintenance Engineers are signing these
blank check certificates and issuing them as a
matter of routine and convenience. Now, if
this is true, it is really a very alarming thing
because once the AMESs sign blank forms and
give them to the Maintenance Department,
then, with these certificates, all that the
Maintenance Department has to do is to fill in
the aircrat No. and the flight number and then
the flight would be shown as
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having been cleared by the Aircraft
Maintenance Engineers. I very much hope
that this is not correct. But, because there
have been reports earlier also and there has
been neither an official rebuttal by the
Government nor a clarification from them, I
would expect of ihe Government that, when I
have raised it as a Special Mention, they
would firstly issue a prompt rebuttal saying
that this is not taking place and,. if it is taking
place, they would immediately take remedial
measures and explain to me whether these
reports were correct or not. Thank you, Sir.

EQUAL REMUNERATION (AMEND-
MENT) Bill, 1987

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Now, Mr. Ajit Panja to move the
Bill for consideration.

THE MINISTER OF STATS OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI AJIT PANIJA);
Sir, on behalf of the Minister of Labour, I
beg to move:

"That the Bill to amend the Equal
Remuneration Act, 1976 be taken
into consideration."

Sir, as you know, one of the most
important pieces of legislation with regards to
women's employment is the Equal
Remuneration Act which was passed in 1976
replacing the Ordinance of 1975. While this
Act was being implemented certain lacunae
came to the notice of the Government and
those are sought to be removed by the
proposed amendment.

SHRI LAL K. ADVANI (Madhya
Pradesh): sir. where is the Labour
Minister?

AN HON. MEMBER: I think he is not
well.

SHRI LAL K. ADVANI; The Labour
Minister should move it.
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); He is not in the country now. That
is why Mr. Panja is moving.

SHRI AJIT PANIJA: Sir, section 5 of the
Act stipulated that no discrimination should
be made between men and women in
recruitment and that equal payment should be
made to both. But it appeared that no
protection was given to women against
discrimination during the course of employ-
ment in matters like promotion, transfers,
leave etc. Now, this is sought to be remedied
hy amending section 5 of the Act so that the
right of women to equal remuneration and
also to protection against discrimination in the
course of employment is safeguarded.

With regrad to section 10, we found that the
penatly is so little that almost everywhere the
people who are ' infringing the law pay the
penalty and get scot-free. But the women go
on suffering. Therefore, we propose to enhance
the penalty so that the Act is properly enforced
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with authority.

The third provision relates to action by
individual ~ women. Even though women
have got their rights, seldom it has been
found that they are aware of their rights.
Even if they are aware of their rights, they
are slow to take recourse to the legal
forum for the purpose of getting their rights.
It has, therefore, been proposed in this
amendment that recognised trade unions
can take uothe cause of the individual
woman and fight for the equal rights which
she is entitled to.

These were the thre© lacunas which were
noticed in the Act passed by Parliament in
1976 and this amendment which is for
removing those lacunae, if passed will go a
long way in protecting the rights of women so
far as the ambit of this Act is conce ed.

(Amendment) Bill, 1987 222

With these words, Sir, I commend the Bill
for the consideration of the House. Thank
you, Sir.

The question was proposed.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Now, Mr. Dipen Ghosh.

SHRI DIPEN GHOSH (West Bengal): Sir,
I would have been happy if, in the absence of
the Labour Minister, the Minister of Energy
or the (Minister of Commerce had moved the
Bill instead of the Minister of Information and
Broadcasting.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Why?
SHRI DIPEN GHOSH: I  would have

been happier if any of them had been given the
assignment of piloting this Bill because the
offending organizations are the coal mines and
the plantations mainly. Mr. Panja had
stated that this important legislation had been
enacted by the Parliament of India in order to
ensure payment of equal remuneration to men
and women. But still our experience is that
though there have been legislations in all cases,
in all places, equal remuneration is not being
paid.  The coal-mines are under the public
sector. And the public sector is the
offending organisation in the matter of the
applications of the Equal Remuneration Act,
still. Similar is the case of plantations—tea
plantations, tobacco plantations and
rubber estates.  Here also we find  still the
Equal Remuneration Act is not being
implemented faithfully. That is why I wanted
that either of these two Ministers had been
assigned the  3°b of piloting this Bill in the
absence of the Labour Minister instead of
the Information and Broadcasting- Minister,
because so far as my experienes goes in his
Ministry or in the organisations under his
(Ministry perhaps the fair sex is being a little
pampered, but not discriminated against. But,
Sir, Mr. Panja will also appreciate, by virtue of
his experience in his profes-
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[Shri Parvathaneni Upendra] sion before he
became a Minister, that by making mere
legislation or by even amending the existing
legislation or making it more stringent the pur-
pose for which this legislation is sought to be
made cannot be fulfilled, because we are
living, good, bad or indifferent, in a male-
dominated society and mostly the executives
are the people Buffering from male chau-
vinism and, therefore, they are little concerned
about the implementation of the legislation.
Just now my learned colleague, Mr. Advani,
had brought to the notice of this House that
despite  legislation being enacted by
Parliament about the provision of secretarial
assistance to ex-Presidents of India two such
ex-Presidents have no such assistance. That
means that the legislation is not being
implement, ed. There are so many legislations
which are not being implemented.

So my first question is this. I do not know
whether this Minister will be in a position to
reply. However, I am assuming that he will
be. While replying to this debate will he
be in a position to tell us to what extent the
principal Act which wa? passed by
Parliament is being implemented? Has the
Ministry of Labour come across any
instances of failure of this legislation whether
in the public or in the private  sector?
What machinery, the  monitoring
machinery, the overseeing machinery, this
'Ministry, the Ministery of Labour, has since
constituted to ensure that  the provisions if
these leigslations are implemented?  In
the Nilgiri Tea Estate where the Minimum
Wages Act is in vogue and all workers, whe
ther male or female, should be paid a
.minimum  wage of Rs. 12 a day, my
information is that a male worker is paid Rs. 8
a day while a female worker is paid Rs. 7.50
p- a day. And what is worse, when
there was an agitation, when there was a
movement, by the female workers in that tea

sesjtate, ' the employer brought hirelings
from outside to  break that agitstion. =~ There
is neither labour
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machinery nor any other machinery operating
there to ensure that the minimum wage is paid
equally to both male and female workers.
Similarly, in the construction work—construc-
tion work is under the public sector— a male
worker is paid Rs. 12 to Rs.15 a day while a
female worker is paid only Rs. 9 a day. In
Assam Tea Estate—for that matter, in any tea
es-state  in Assam—there is no equal
remuneration between male and female
workers and there is no machinery to
implement the Equal Remuneration Act. Here
so far as this particular amending piece of
legislation is concerned, the words "work of a
similar nature" in the earlier Section 5 are now
sought to be replaced by the words—after the
words "work of a similar nature"— "or in any
condition of service subsequent to recruitment
such as promotions, training or transfer,". Mr.
Panja, by virtue of his experience in this
profession, will share my concern that this term
"work of a similar nature" is a vague term and
there is scope to misinterpret it the other way
round in order to Pay less to a female worker;
there is scope on the part of the employer to
prove that by nature the work is not similar.
There are hundreds of situations like that in tea
estates, in tobacco plantations, in rubber
plantations, etc. They say, this work is not of a
similar nature. Therefore, I would be happy if
by virute of the experience gained in the
Ministry of Labour, in this amending law the
Minister specifies or defines the words "similar
nature of work" In Khakoja Tea Estate in
Assam there was an agitation over this
particular issue where the employer sought to
take advantage of these words, "similar nature
of work", in order to pay less to the female
workers: he tried to interpret that the work was
not of a similar nature. Representations were
made to the Labour Ministry but the Labour
did not intervene to define or clarify what
"sknilar nature of work" was or is. About this
amending clause Mr. Panja has said  that
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[ShriP. N. Sukul]

Sir, the sole purpose of the Act was to
prevent any discrimination against women
workers in matters of emp loyment and allied
matters and especially any discrimination in
matters of payment of wages. This Act was
brought into being entirely in accordance with
the spirit of our Constitution because article
15 of the Constitution provides for no
discrimination on the basis of sex and article
39 of the Constitution also enjoins upon the
State to direct its policy so as to ensure equal
pay for equal work for both men and women.
And it was in accordance with this spirit of the
Constitution that to put a stop to the
exploitation of women in matters of
imployment that the original Equal
Remuneration Act was passed in 1976. These
provisions in the Constitution were the direct
result of the thinking of our national leaders at
that time or before that. Our leaders like
Mahatma Gandhi, Pandit Jawaharlal Nehru,
Shri Rajendra Prasad, Maulana Azad and so
many other stalwarts were against the
exploitation of women and they were great
champions of the liberties of women, the
rights of women and that is why the
provisions which I just mentionfco were
brought into being in the Constitution, were
enshrined in the Constitution and to ensure the
stoppage of discrimination algainst women on
the basis of sex in matters of employment,
especially regarding payment of remuneration,
the original Act of 1976, was passed by
Parliament. And this Act was passed also
because the Mr nimum Wages Act of 1948 did
not specifically provide for payment of equal
wages to both men and women, and still it
does not provide for. So, there was the need to
bring about a separate, another legislation on
the subject and I am really very happy that the
then Government of Mrs. Gandhi brought this
Act before Parliament and got if passed and it
has gone a long way to generate a consci-
ousness among the people for not dis-
criminating against women. Although as my
learned friend was saying, the
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exploitation of women is yet to be stopped
fully; it still continues. There are many areas
in which it continues and in matters of
remuneration also it continues. In Delhi, I tell
you, so far as the women workers employed
in building works are concerned, they are paid
much less than their male counterparts. If a
women worker gets Rs. 10 per day, the man
gets Rs. 15 or Rs. 16. Similarly in villages
also in one way or the other this disparity is
going on despite this Act and there is nothing
new about it as my friend was saying. He was
referring to the secretarial assistance to retired
Presidents only. But I tell you there are so
many Acts which are not being implemented
fully, for example, there is the Suppression of
Immoral Traffic in Women Act. This Act was
passed a generation back or even more than
that. But do you think this immoral trafficking
has been stopped because of the Act? It still
cointinues. In almost all the citie? it continues,
as we read in the papers. It continues in places
like Calcutta, Madras, Bombay, Nagpur etc.,
and before the Act, it was being done openly;
now H is being done in a clandestine manner.
And who is being benefited? Not those ladies
or the prostitutes, but the police. It is the
agents, the touts, the police who are benefited.
Almost every thana gets paid regularly by
them. So, that Act has not been able to
dispense with that institution. Why then to
have that Act? My humble submission is, if
you cannot implement it fully, why should
you have such an Act? For example, Mr. Vice
Chairman, in the State of Gujarat—that is the
only State where there is prohibition—you go
to any city or village in Gujarat and you can'
get any drink you like...

DR. BAPU KALDATE (Maharashtra) :
What is your experience?

SHRI P. N. KAUL: I have been told like
that, it is correct. I have been told like that
and I have visited Gujarat more than a dozen
times and once or twice I tried to find out the
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this Equal Remuneration Act was conceived
of for payment of remuneration at the time of
recruitment. But during the course of service
in. respect of certain other benefits, what does
an employee get? Concern was not taken that
the principle of equality should be followed
and that is why this Section has been sought
to be amended by inserting a few words— "or
in any condition of service subsequent to
recruitment such as promotions, training or
transfer." But, Sir, what about the cases of
retrenchment? It is our experience that when
the question of retrenchment comes...

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Now please conclude. There is no
time.

SHRI DIPEN GHOSH; I know, Sir. In view
of my experience, I am only giving the
specific cases. In the case of retrenchment, it is
our experience that women workers are made
the victims of retrenchment, particularly in the
mines, in the plantations and in the
unorganised sectors. Even now care has been
sought to be taken to see that in the case of
retrenchment at least this discrimination is not
followed, some rules some provisions of
equalitv are followed. Here, I would only draw
the attention of the Minister to another aspect,
condition of service includes transfer. In the
case of transfer, concern has been expressed to
see that discrimination is not made. But, Sir,
surely you will agree that in the case of
transfer, paricularly the transfer of women
workers, some special care needs to be taken
because the fallout in the family, if a woman
workers is transferred, is not the same us that
of a male worker when he is transferred.
Looking at the question of equality, yes.
remuneration has to be equal, equalitv has to
be ensured in the case of other conditions of
ser-vice and in the case of transfer there
should be equally. But, Sir, in the social set-up
that We are having today, care has to be taken
in the case of transfer because if a
married
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woman worker is transferred, immediately the
apprehension of hreaking-up of the family
arises. So, I want to draw the attention of the
hon. Minister to this particular aspect. It is not
simply a legalistic point of view. It is a
question of social viewpoint as in the present
family set-up and the social set-Up that we are
having now. So, in the matter of transfer of
women workers particular care should be
taken, particular view should be taken to see
that such transfers do not result in the break-
ing up of the families by creating some
problems. In such cases, transfer of women
workers should be avoided, simply equality
should not be maintained.

Lastly, Sir, it is true that under Section 10,
the punishment has been sought to be
increased from Rs. 1000 to Rs. 10,000. But 1
don't think — I don't think the Minister also
will believe it—that by simply raising the
amount of punishment from Rs. 1,000 to Rs.
10,000 it can deter the employers whether in
the public sector or the private sector from
following these discriminatory  policies
between the male and woman worker.
Therefore, 1 think, an awareness has to ne
created among the employers. And particularly
from the Government of India's point of view,
from the Labour Ministry's point of view, a
straight monitoring, overseeing machinery has
to be created to see that these laws—the
amending Bill and whatever provisions are
there—are implemented. Otherwise this will
remain only a piece of legislation to be quoted
as a good measure of the Government, but the
women workers will not be benefited. Thank
you. Sir. 1.00 p.M.

SHRI P. N. SUKUL (Uttar Pradesh) Mr.
Vice-Chairman, Sir, I rise to support this very
simple and very laudable Bill. The Bill,
namely, the Equal Remuneration
(Amendment) Bill, 1987, seeks to bring about
certain amendments in the original Equal Re-
muneration Act of 1976.
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truth. You tell me any city; [ will
take you and get you the bottle. So,
why to have such a law? Something
which is not a crime in the neighbour
ing State of Maharashtra or the State
of Rajasthan, is banned there. Why
should this be a crime in Gujarat?
Simply because you have such a"
absurd law, it is not being implemen
ted. Its absurdity lies in the fact
that it is not being implemented. So,
having such laws which cannot be
implemented  fully, does not con

tribute much to the society
not therefore, the governmental ag
encies and the voluntary agencies

and organisations have to work hard
to ensure that the law is implement
ed in its real spirit. And it, indeed,
is very good. According to this Bill,
voluntary organisations can also lodge
a complaint regarding a disparity in
wages.  Previously,  voluntary  organi
sations were not in a position to lodge
complaint in the matter. Now, this
Bill seeks to authorise or empower
them to lodge complaints if there is
any disparity in payment of wage:
workers, and it is a very welcome
step.

As regards enhancement of penalties,
under section 10 of the Act, about which my
learned friend jus mentioned, rather
summarily, I welcome this enhancement.
Under sec tion 10A for not maintaining or
producing register of workers or muster rolls
or other connected documents" the fine
previously was Rs, 1000 and now it is being
raised to Rs. 10,000 plus one month's simple
imprisonment. So, there is ten times
enhancement in fine as well as simple
imprisonment, and I think this will prove a
strong deterrent in the mat ter.

Similarly, under section 10(2), fo
making recruitment in contravention of the
Act or for unequal remuneration for the same
work or for any discrimination between
men and men, after employment, the
previov-fine of Rs. 5,000 is now being raised
It ranges between Rs. 10.000 and 'Rs
20,000. The minimum is Rs. 10.000
and the maximum is Rs. 20,000..
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is now double or four times with three months
to one year imprisonment. The enhancement
in the two penalties is a very welcome thing
and I hope it will go a long way preventing
the exploitation of our women workers.

Sir, in our Indian society, women have
suffered a lot. For ages, women have
suffered. I am not talking about women like
our friends who are sitting here, but about
those who live hi the villages. They have s
fered a lot. Sir, even in the Ran Charit
Manas, it is said:

‘gler, WAL, WE, TG {190
T HT qlgw & Ffgwid |

1
Women have been equated with animals.
Even a Brahmin women has been equated
with a Harijjan by Tulsidas. Such a general
rule has been there. This has done a lot of
damage to our women in matters of their
rights. This has been the position for a long
time and still, in certain areas, they are
considered to be a part of our movable
property. They are sold. Women are brough
from Nepal and other places and sold. There
have been many instances. Women have been
suffering in many ways. Dowry deaths are
taking place. There is an anti-dowry legis-
lation. Only the other day we hav" been
informed in Parliament that the dowry deaths
are on the increase. Why? Because we have
not taken steps to prevent them as best as we
should have done. Sati is another form of
exploitation. Then, there are women who are
meant to be engaged in prostitution and all
that. Therefore, the Government should be
very very alive to the problems of our
womenfolk who are still suffer-ing.who are
still being exploited by the society and it must
be ensured as best as we can that these evils
are dispensed with as early as possible. In
other words, the law should be implemented
effectively. This is the first requirement.
You may make laws
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[Shri P. N. Kaul]

but they will have meaning only when they are
implemented.

SHRIMATI RENUKA CHODWH-URY
(Andhra Pradesh): Will the hon. Member
yield for a minute? 1 fully associate myself
with what h has said that the law should be
implemented. I would, at the same time,
suggest that if the Bill is not going to be
implemented in toto...

SHRI P. N. SUKUL: This is what I am
saying.

SHRIMATI RENUKA CHOWDHU RY: I
am supporting you. If it is not going to be
implemented in toto, at least, women should
be able to get value for money. When we are
paying to buy a husband, let him be worth it.
Let the Government look into this aspect also.
(Interruptions)

DR. BAPU KALDATE: This
not concerned with tha*.

Bill is

SHRIMATI RENUKA CHOWDHU RY;
They get nothing. In the case of Sati also,
even in death, only because the woman dies
with the husband, with the man, men in
Rajasthan want to build temples for them
because she dies with the husband. What
about women who are dying on account of
dowry every day? She is a Mahapati-vrata.
Not only she gives him Dahej and dies but she
allows him to marry for a second time.

Fag Alg TT AT AT 1% wfzT Al
AT | Fg W A AT § T A
OF 41T AT ATE g W g

SHRI P. N. SUKUL: I associate myself
with the feelings expressed by her.

Mr. Vice-Chairman, Sir, what I an pointing
out is that the law should b-made effective
and implemented. Secondly, the Minimum
Wages  Act, 1948, should also be
implemented. This Act also specifically
provides for payment of equal wagss to both
men and women workers. As you all

know, the National Commission on
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Rural Labour has been set up by the
Government under the Chairmanship of Shri
Jinabhai Dorji in August last. This
Commission is also to make a study of this
particular problem of women and children.
That is one of the terms of reference. I
earnestly hope that this Commissio” will also
make proper study of the subject and will
recommend to the Government suitable steps
that should be taken to secure to the women
their due nights and privileges in the society.

With these words I support the Bill.

To MY FRAW © TTTATERT
warenr ¥ fa% v £ Ay av
0% WEAIE  Har St oW sqM
di94r Agarg | O a1 sw gargT
fatasw & w17 swFend ®TX ® AW
q sy fway & A uw A fam &
qre TRMTT § 39 41 9drAlE, 29
1 qEEd, g9 & SfwdT Far ¥
UF WRIAAT 21 FTE GIIT T BN
g0 am 7z & fw st wewi w1
I F 2% iz "1 T W9 T F@w
fem g 19 qa fadw arg qF @,
faw 1fo* v amr § wife
WA F A aqa § o faard § 7
w7 faadr & za @9 T ¥ awAm
At wearst &1 Sred & ggr8 fEwar
aar 8, % ag & fw W€ ggwry wr
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T X fadqs F1 aw w7 oaww @
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THE VICE-CHAIRMAN
JAGESH DESAI): Very frankly,
not able to understand this.
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Figqd fGar w4 a1 f® g arar
FY HCA FOTN T FEA TH TE AL
g fgare war =059 )

gagatead (st saw $4§) T
ag w1 o | v 98 FAaad At
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At T A (AT NEw)
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T AT 37 (et

Qo™ & 90T ATH Al
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g7 zad {79 i-'a' qIT Z1, A1 IHET
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arfgu ;q,‘r*“ L_ar wrara &Ar =Tifze
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e %rﬁ'mzr wrATEsE & fag
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qr;[;rrr:ﬁ‘;]'.{ 17 T# rs‘T ET 1sd &
3fF arfemzT A& AlERnE W’HT‘T

.
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FTRATAAT TG g & F@rat
Tl

THAT BT FAT | T
ara 7 faqt ®r wRdw wear

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): 1 think now we shali
adjourn for lunch and meet again at 2.30
p-m.

The House then adjuorned for
lunch at thirty minutes past one of
the clock.

The House reassembled after lunch at
thirty-three minutes past two of the clock.
THE VICE-CHAIRMAN (DR. BAPU
KALDATE): in the
Chair.

SHRI YALLA 'SESI BHUSHANA RAO
(Andhra Pradesh): Mr. Vice-Chairman, Sir.
the Bill seeks to amend section 5, section 10
section 12 and section 15 of the Equal
Remuneration Act, 1976. The Statement of
Objects and Reasons gays that the above
sections of the Act are being amended because
the Government wants to remove a lacuna in
Section 5, to prevent discrimination against
women subsequent to recruitment; lit wants to
amend section 10 to enhance penalties; it
wants to amend section 12 to permit voluntary
organisations in addition to the inspecting staff
to file complaints regarding violation of the
Aet; it wants to amend section 15 to prohibit
the use of the Act to justftfy discriminatory
practices against women workers.

Generally, steps aimed at preventing
discrimination on all such grounds are
welcome. But, unfortunately, this is a dead
Bill in the archives of the Government
legislations for the last one decade. I may be
permitted to say. there is no machinery at all
to enforce the laws made in this regard. The
number of prosecutions levelled from 1982 to
1984 was 240 under the Central sertor. Thero
-was no prosecution at all in the State except
in U.P.
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[Shri Yalla Sesi Bhushanarao]
That shows the law was  not implemented.
There is no machinery to enforce the law
strictly.  Corrective steps are to be taken to
enforce tht. law to achieve these laudable
objec tives.  Even in the cases filed, out of
240 cases, only in 71 cases convic tions were

made. That itself show how in a haphazard
way, prosecution machinery is
functioning; This 1 apathy of the

prosecuting machine and this has to be
considered very seriously before We enact
such laws. I  feel the punishment adopted
in dowry death sases may be adopted in this
Bill also for causing discrimination against
women. Merely enhancing fine for an
industrialist from Rs. 1,000 to Rs. 10,000
is not enough. He is capable of paying this
fine very easily. So some long
imprisonment should be prescribed.

Article 39(d) of the Constitution provides
equal pay for equal work for both men and
women. In our coun try more than 75 per
cent work in the agricultural sector but they
are still in the dark.

The number of working people in the
organised sector though increasing, according
to me, is not less than 40 lakhs. The number
of workers in white collar employment has
been increasing but their number has bee;:
ieclining specially in mines, plantations and
factories. 1 wish to point sut that the
organised sector is avoi ding employing
women purposely. Se he Bill instead of
safeguarding the nterests of women is reducing
their employment chances in the organised
sector.

Another thing is that women are rohibited
from seeking employment certain
categories of jobs. Similar-men should also
be prohibited rom certain categories of jobs
for hich women are found most suita-le.
Further a certain percentage of ibs in the
Government and in the rganised sector has
to be reserved women because that will
ensure

[ RAJYA SABHA ] (Amendment) Biil, 1987 240

employment for women. For ins tance,
the  Government of Andhra Pradesh has
reserved 30 per cent of the jobs for women.
Similarly, the Central Government  can
also think over it and see that a certain percent-
age of jobs is reserved for wome.: in all the
organisations. I suggest that certain jobs
where women  are preferred may be reserved
exclusively for them and for certain jobs
where men are preferred may be re served for
men. This suggestion may be considered.
Though there is  ar awareness of social and
political consciousness among the  working
elates, yet, the struggle for justice, equal pay for
equal work still remains a drean for millions.
A new legal  ideology and technique which
will link judi' process with social change has to
be evolved.

I regreat to bring to the notice of the hon.
Minister that equal pay fo: equal work is not
correctly impleir, ted in Government
institutions anti in the organised sector also.
There are thousands of casual labourers on
daily wages who get less pay than their
counterparts for the same work. In this
connection, the Supreme Cour; has given a
judgment and observed that such things must
not happen ir-the Government stector and in
the or ganised sector. They have also poin ted
out that the Government or organised sector
must be ideal managers but not like a private
sector. The Supreme Court has very clearly
stated in different cases before them that there
should be equal pay equal work: The Central
Government, the State Governments and
likewise all the public sector undertakings are
expected to function like a model and an
eligbtened employer and argu ments such as
those which are advanced before us should not
come from the States and the State
Government undertakings. This is a very
serious observation made by the hon'ble
Judges of the Supreme Court. It is not a
comment of a trade unionist. The Government
must be ashamed of such observations coming
from the
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supreme Court. While welcoming he Bill, I
would like to inform that here passing of
such laudable Bills amiot help us. It should
be proper-y implemented. The hon. Minister
hould take active steps to implemen, t and
should ensure that proper rules tbout the
casual labourers, women workers and about
their equal pay are framed. That way, let this
dream :ome true in future. With these
remarks, I conclude. Thank you.

SHRI CHIMANBHAI MEHTA (Gujarat):
Mr. Vice-Chairman, Sir, I welcome this Bill
because the Bill s in the right direction and is
a long required legal amendment. But the
main question still remains that women are
being treated als unequal partners in our
society. Probably, only in a few socialist
countries, women have acquired the status of
equa lity in reality because only the socialist
system, if really implemented, bring about
equal status for womer and nowwhere in the
world, whether it is India, whether it is
Western democracies or whether it is Muslim
feudal countries, women have equal status or
they are nearer to the position of men.

Now having admitted this reality in our
country, by enacting equality. can we bring
about equality, that Is the point we should
also discuss while Welcoming this Bill. If I
have pro perly heard my previous speaker,
some reservation of jobs for women is being
tried in Andhra Pradesh. That means giving
extra! favourable treatment to women. Once
you put them on a legal footing of equality
but the social conditions do not permit that
equality to be achieved in reality, then some
further safeguards are required. We are giving
reservations to socially and economically
backward classes. We call them scheduled
castes, scheduled tribes and that category is
added by other sections. But the reality is this
that women are the weakest sections of our
society; whether she may be a Maha-rani or
an agricultural worker, her
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They are considered inferior.
treated inferior.

They are

Therefore what is to be done-Just by a
simple enactment can we remove this
inequality? This is a very vital point and this
should also be considered. Therefore, to what
extent the Andhra experiment is going to
succeed is worth watching. Unemployment is
a very big factor prevalent throughout the
country and therefore, nowadays, poor women
sell their bodies just to get the minimum of a
meal. That is our society. At this time, one has
to think seriously about our progress of forty
years: This is the fourth decade we are ending
alter acquiring independence. Although we try
for equality for women, we are not
succeeding. Yet, attempts have to be made. In
matters of promotion and the like matters, a
more favourable treatment is required. As a
general rule, on promotion of an employee,
transfer is made. In the case of women, this is
a penalty. For, they have their children and
husband to look after. In a majority of cases,
women employees lose promotion in order to
avoid a transfer. This happens in all the States
and in most of the Government Departments.
Therefore, the Government should issue a
circular or guideline that on promotion, no
woman employee should be transferred
against her will. This minimum measure
should be taken for the welfare of women
employees. Requesting the Ministry to look
into all these aspects, I welcome this Bill.
Thank you very much.

st demmw afs few  (faere):
TIEATERE AT TE fAgnw ov Ay
vz 7 uw wfgar vfezw, fawer oiw
¥ waEAz Tzt 9T qgAr g1

"Seventy-five per cent of the Indian
women are still illiterate and almost
seventy-eight per cent are without paid

work or economic independence of any
kind."

A U.N. report says,
"Being fifty per cent of the popu-
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(=t fer- o afa Faer)
as men but receive only ten per cent of
the world's income and hold only one
per cent of the property. These are
world averages. Specific figures on
this count in India are more

shocking."
She further said,

"In. our country, it is unfortunate to
have a daughter. It is still useless to
educate a girl whose destiny is to be
only a housewife, a mother. A girl is
still some one else's property."

wézq, Wz A4 F FT A
s § AT wear g wf-mf
oar @aar & fw dwaw w@w w49,
»a+ Wra e, f 344 w@Hfaa, 3@ 79-
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aafar, «¥r  a4arn, TEE AT
At far 313 Td% 9gA Wl FAT FI ArA-
SIEEAR AL feqté  ama AT
% 1976 ¥ ug faigs FA¥ W
T2 W/UT fm:ﬁ"} REAAT & T
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Af 7 qar § wiwe wia v
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a7 fox Ageqr & WT g7 AF A2
R OFL LG B A TAT F waer
wAr & ar ux #re frg 6%
a.wq!er B m waw & o

FAST § WIL WHT F W &wEeq
g f& va @Y gfaar s T
afgr /% fagt §@ & 9w
ary &fw 40 af  wad g7
T ® AT WY w-uET F wi
stg T g =gy, s gfeEsr
gras TfgT, 1 Fwor Wi gerrd
i wigy #Wie zad  fag oy
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v fos aff W 1 g5 Fedad
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£ fw wraadt o dwRw T Qa
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g7 BT JIT GrT T UF ST FTAS
% arwr =mEr & frae, aemsE
W siwe @sr we faue, giF7 w=q-
F4X. 9T o1 aer § & weigy
¥ AP Ag gl Heqrd §9 A
FT ® WFHT 43 WA WIT OHW
gEd ¥, wH FAA ¥ IHH FOR
N AT TRA XM W sA Ag
EN | HeqUrd, XEwq AT 59
F9q w¢ ¥, wfew T w0 T,
a8 wg-wiEa w0 IJqW oqF A
TG FT wUw T T
TAT, FqTH T F ThE HATT
Y WIT 7 G4 E @S oF
g 2 f& faxer am wwg § 99,
Iasl NIA 94 W, deqr g H
Wit geqr a7 wf 3 A7 IF WA
7 0 feg ww7 & w2, @
a7 #1 sz € 9ad mwa adf
gAr wifgT

74T ®ImT, wa vac § AW
WEL  EIENFIN  FIA AT FAA
wen fF v3d &4 deadl & faeaw
& far #7 & waw wsw S @
& WA § AMIA SqOF W @
g ? wwr wx frYfrod deard F,
% TT F T @ wadr A fwe
a7 War fF fer =7 a9 & =07,
A% 99 ¥ F@E, A7 g F AT
ot & Tw 9T uw Gunrw fedas
% AN § WU, FfeT aw FTA
e AG F 1 faa aal W A
Wi IeRa 50 g, 450 qU dr
7 F%C faat & waz 7w wAqT
¥ oA & i@y w39 werar W@
wre aft wie wawFr F aq
A FCogFT 0w owEl ¥
aq T gq FAEA farsnﬁm qAIT
FT W@ OE !

THE VICE-CHAIRMAN (DR. BAPU
KALDATE) Now, Mr. Santosh
Bagrodia.

SHRI SANTOSH BAGRODIA (Ra-
jasthan); Sir, I rise to support whole-
heartedly the Equal Remuneration
(Amendment) Bill, 1987.
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[Shri Santosh Bagrodia]

Sir, whatever Bills we bring - forward, the
intentions are good. But we have to see
whether they are practical or not. I wish to
draw the attention of the honourable Minister
to one thing. I wish we could link the wages
to productivity. I am not disputing the view
that we must have some minimum wages. [
will rather say that we should increase the wa-
ges, but we should also see that productivity
also increases because unless we increase
productivity along with wages, it will be
impossible to compete in the world market.
Why in the world market? Even in the Indian
market it would be difficult to compete. When
we talk of price rise— probably we are going
to discuss the issue of price rise in the after-
noon today—how do we reduce the price
rise? The same problem will arise when we
talk about remuneration because unless the
unit cost of wages is lowered, it will be
impossible to reduce the price.

Sir; we may make rules directly or
indirectly. But the same Government will try
to avoid giving the same pay Or same
remuneration to the women workers or less
productive workers. Tn any case, Sir, in the
private industry, it will be very difficult
because if a particular worker is producing
less, they will try to find out a way to Pay
him much less. This aspect [ will request the
Minister to examine.

3.00 p.M.

Hon. colleague, Dipen Ghoshji, mentioned
about tea. In the case of tea I don't think this
is a very big problem, because to the best of
my information and experience I find ;here
the same job is not done by men and women
both. It is at the pluck-ng stage only that
women work no nen are employed, no
women are em-nen are employed; no women
are employed . I don't think this is a very ig
proble mthere. In some cases, how. over,
women get more than what
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men get. For example, take private
Secretaries and lady stenographers. In private
organisations specially women get more
because of various rea sons. Of course, I do
not have to go into them. So I don't think this
Bill be really required there.

In the case of construction work, Sir, I find
that the output of women obviously is much
less and, therefore, employers do not like to
pay as much as to men. That is why this
particu lar Bill will go a long way.

Similarly, the inclusion of volun
organisations to file complaints in case
of violations is very helpful, because many a
time Government Inspectors cannot go and
inspect in every nook and corner of the
country. Many times they cannot really know
what is happening, because obviously there is
a limitation in the matter of control. =~ Here
voluntary  organisations which are working
all over the coun try will definitely go a long
way  to draw attention and even legally file
a complaint. Of course, we have to avoid its
misuse. If we can register voluntary
organisations or do some thing like that, it
will be good, otherwise two people will make
a volunt ary organisation and create more pro-
blems.

Similarly, so far as the enhancement of
penalties is concerned, some Members from
the Opposition side said that this is not going
to help. I think it will be a very good deterrent
for the employers because they defi nitely
affect the economic side. I there is a provision
for arresting them also, this will also help
because they will be more careful after this
Bill is passed.

As 1 said, even in Government, semi-
Government departments or in rural works
where men and women are employed in road
construction or any other such work,
unfortunately men and women do not get the
same
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remuneration. This anomaly has to be looked
into by the Minister concerned.

Another point which is very impor. tant to
see how to really uplift women. This Bill will
not be required at all in case women are made
self-sufficient. Sukulji mentioned about many
other problems like 'sati' or dowry. All these
problems will b tackled once women are
made economically self-sufficient. Women
shoulr also come forward and say: we do not
want to depend on our fathers, brothers or
husbands and we will also like to go out of the
home like men. In some cases, I know that
even where men are not employed they go out
at ten and come back at 5 o'clock. Women
should also change their image. Only then in
this country tht women related problems will
be solved.

Another point is about security of women
when they are employed, some cases women
are vary violently misused by their boses. I
think it is more prevalent in Government and
semi-Government Departments than in private
offices. I think we have to find out a way
wherelby these poor women workers in
whatever capacity they may be working, can
be helped. Some laws have been made by our
Government. Even in the case of dow-1j the
culprit has to prove his innocence. [ am sure
that it will help the women workers in
Government and semi-Government
Departments and also in private organisations.
Otherwise, they are exploited to the maximum
extent possible.

In our 'society, we have many examples of
brave women throughout our history. We
have the example of Jhansi Ki Rani.'Tt is not
that they are not capable of reaching certain
heights. Our friend just now mentioned the
case of a pilot. There are many pilots not only
in the civilian airlines, but I believe, even in
the Air Force. Similarly in Delhi we have a
well-known Police Officer whose name
is Kiran

Bedi who is known for her efficiency. Not
only men, but women also ean reach any
heights in any kind of job provided they are
willing to come forward. I am, not talking
about politics. In politics we have shining
examples. Indira Gandhi was not only one of
our best leaders, but she was one of the best
leaders in the world. In the world, there are
other examples. Recently we had the Prime
Minister of Norway who is a lady who came
to India. Like that, there are many women
leaders. There was a woman leader in Israel.
Madam Thatcher is there in England. If the
women come forward by themselves, then
there will be no problem in our society.

Sir, with these words, I once again support
the Equal Remuneration (Amendment) Bill,
1987. It will definitely help the women in our
society which is a developing society.
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir); Mr. Vice-Chairman,
Sir, I rise to support the Bill. It has been my
view all along that any Bill that is brought
forward by the Government for the ameliora-
tion of the lot of the labour class should
always be welcome and in the process of
implementation of that Bill or that Act, if
certain difficulties are faced, those can be
remedied later on, but the Bill must be
supported. Not only that, Sir. But in the
instant Bill that is under reference I find that
clause 12 has been replaced by another clause.
The earlier clause 12 was having some grave
deficiencies which have been sought to be
removed in the new clause 12. For instance,
clause 12 read:

"(1) No court inferior to that of a
Metropolitan Magistrate or a Judicial
Magistrate of the first class shall try any
offence punishable under this Act.

(2) No court shall take cognizance of an
offence punishable under this Act except
upon a complaint made with the sanction
of the appropriate Government or an
officer authorised by it in this behalf.

(3) No court shall take cognizance of an
offence punishable under this Act unless
complaint thereof is made within three
months from the date on which sanction is
granted under this Section."

This was the previous clause. Now it has
been replaced by a very good provision. It
says:
Clause 12 now reads:
"12. (1) No court inferior to that of a
Metropolitan Magistrate or a

Judicial Magistrate of the first class shall try
any offence punishable under this Act.

(2) No court shall take cognizance of an
offence punishable under this Act except
upon—

(a) 1its own knowledge or upon a
complaint mads by the appropriate
Government or an officer authorised by
it in this behalf, or

(b) a complaint made by tha person
aggrieved by the offence or by any
recognised  welfare institution or
Organisation.

Explanation.—For the purposes of this
sub-section "recognised welfare institution
or organisation" means a social welfare
institution or organisation recognised in this
behalf by the Central or State Government."

This is a very great improvement in this Bill.
Now any person or any recognised
organisation can go to the court. This is a
great improvement in this Bill.

Having said this, I now go to the real
implementation part, and that is where the
major part has to be played by the
Government. Shri Dipen Ghosh referred to
certain Government organisations where men
and women are not beig paid equal
remuneration. If this Bill is not implemented
by the Government itself, then no private
organisation or a private company is going to
take it seriously. So, I would, request the hon.
Minister—and I feel that the Government has
honestly brought this Bill with the intention of
ameliorating the plight of women wor- . kers,
and I request the Government to take action
wherever any cases are brought to its notice
when a discrimination is found in a
Government organisation itself. I learn in
many Government organisations equal pay is
not paid, as in the casa of tea gardens, in the
case of construction works, in the case of
cashew-nut industry. In such cases, women are
paid far less than men for doing the same job,
and a different interpretation is given. So, one
lacuna in this Bill is that there is



257  Equal Remuneration

no authority which can determine as what is
an equal remuneration. I will quote a small
case of a factory in Kashmir, that I know of.
There, the men are paid on monthly basis,
which also includes bonus etc. and the women
are paid on the basis of actual work done by
them. The job is the same. But men are paid
monthly salary and women are paid on the
basis of work done and there is this
discrimination and in this subterfugre, women
get half the amount compared to men. Such
things need to be plugged in the rules. I am
also reminded of another case. You have gone
to Srinagar; our Minister has also gone to that
place. There is a Hari Parbat Fort and there is
a wall around it, called Killa. This wall was
constructed in the reign of Akbar the Great.
When Akbar went to Kashmir, he found that
there was a famine and he said that instead of
doing anything else, he will start some
costruction work where both men and women
will work and earn some thing. So, this wall, a
concrete wall, was constructed. What he did
was, he paid eight annas at that time to both
men and women. This is a reference I am
making from History. This is given in the
history books also. What I would like to point
out is. that we are still in that age. What
Akbar did was, he paid eight annas to both
men and women. In the evening when the
husband and wife went back home, seeing the
wife sitting quietly and not cooking the meal,
the husband asked her 'why are you not
cooking the meal?' Sha said 'l have earned as
much as you have earned; therefore, why
don't you yourself cook the meal?' It came to
the notice of Akbar that such a friction in the
family has started. Then, he ordered that men
should be paid eight annas and women should
be paid four annas, to that when they go back
home they will look after the menfolk well. I
think we are stiil in that age. We have not
come out of that age. Legislation is all right.
But implementation is far more important.
Then alone we can bring about equality
between men and women, I would urge upon
the hon. Minister tO see to
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it that this Act is
and spirit.

implemented in letter

Then, as I said, rules should be framed
providing for an authority under the rules.
The Act is there. But who will determine that
the work is of a similar nature? How will you
deal with discrimination, under some legal
cover, between men and women doing work
of a similar nature? There should be a
determining authority under the rules which
should lay down what constitutes work of a
similar nature. This will enable you to take
care of the violations of the law.

Another thing I would like to refer to is in
regard to recognition of welfare institutions
and organisations. Here it is mentioned
recognised in this behalf by the Central or
State Government' . My request to the hon.
Minister in this connection would be that he
should send guidelines to the State
Governments as to what type of organisations
will qualify for being recognised. Shri Sharad
Yadav is right. In some cases, five women
may somhow collect together and get reco-
gnition. That is why I suggest that guidelines
should be sent to the States laying down the
circumstances under which an institution or
an organisation can be recognised. Sir, if you
are looking at me, I will have to sit down.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Time is running out.

SHRI GHULAM RASOOL MATTO: I
have some more points but I will end by
saying this.

SHRI DIPEN GHOSH: There is no
equality in regard to allotment of time to
speakers.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): I have to give some time to
Elaji also.

SHRI GHULAM RASOOL MATTO: He
is not considerate to the Opposition.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): But you are in the
Opposition.



259  Equal Remunei ation

SHRI GHULAM RASOOL MATTO: I
am in the Opposition all right.

Now, special treatment is accorded to
women in connection with the birth or
expected birth of a child or the terms and
conditions relating to retirement etc. I would
request that in the case of women who join
their husbands in service or any other job,
they should also be covered by such special
streatment.

Sir, in the implementation of the Act,
special care should be taken. It should be seen
that the Act is implemented both in letter and
spirit. I heartily support this Bill and congra-
tulate the Government on bringing forward
this legislation for the amelioration of the lot
of women. But as I said, it will have meaning
only if it is implemsnted effectively. Mr.
Dipen Ghosh pointed out how this is not being
implemented even by the public sector. If this
is the case, what can we say about others?
Here, I will give just one example. I will not
take more than a minute. There was a great
saint of Baghdad called Ghouse Paak. A
woman want to him and said 'My child is
taking a lot of sugar please do something to
see that he does not take sugar'. He asked the
woman to bring the child to him after three
days. After three days, when the woman
brought the child to the Ghouse, he told the
boy that he should not take sugar. The woman
was surprised. She asked the Ghouse why he
could not say the same words to the boy on the
very first Hay. The Ghouse said: "I had myself
taken sugar on that day. I have not taken sugar
for the past three days. Had I taken sugar, how
could the boy trust me that I am honest in
asking him not to take sugar?" Similarly, the
Government should also be honest in coming
forward with the report next time as to how
many government organisations have been
booked for breach of this Act.

With these few words I wholehear-ted'y
support this Bill.

SHRIMATI ELA RAMESH BHATT
<Nominated): Mr.Vice-Chairman, I
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do not know why I am always the last, but
surely not because I am a woman.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): You know why you are the last.

SHRIMATI ELA RAMESH BHATT: But
not the least. Sir, I welcome the proposed
amendment in the Equal Reraunsration Act.
However, looking to the implementation of
the existing labour laws, there is hardly any
hope ethat it is going to make any improve-
ment in the life of the women workers in
general.

If only three labour legislations, i.e. The
Minimum Wages Act, the Contract Labour
Act and the Migrant Labour Act, are
implemented, the life of the Labour in this
country would be very different.

Coming to this legislation, based on the
observations made by me during my recent
tour of the country I, must say that the general
feeling about this law is that this law does not
apply to the unorganised labour. Also, the Act
hardly applies in reality to women in the
unorganised sector. As we know, majority of
women happen to be in the unorganised
sector. Agriculture is the biggest employment
giving sector to women, T. would say that
hardly anywhere women agricultural workers
are getting wages equal to men. Then
construction is the second  biggest
employment giving industry to women.
Hardly any woman employed on construction
work gets wages equal to man and it is not, as
my friend said, that women workers have
been producing less than what men are
producing on the sama job. The third biggest
employment giving industry is bidi and
tobacco and there also we see that there is no
existence of equal wages.

Of course, we know that the private
employer is the biggest defaulter but the
Gvernment, being the biggest employer in the
country, is also no exception. For women
labour, whether it is the unorganised sector or
the Government, none is better. The
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Government itself flouts its law openly. I can
give concrete illustrations and to name a few,
PWD is the biggest defaulter. The second
biggest defaulter is the Forest Development
Corporation.  Even  the  Government
Agriculture Universities and the farms that
are being run by the Government do not pay
equal wages to the labour, labour.

As I understand, the purpose originally for
enactment of this law was not only to give
equal remuneration but also to increase
employment opportunities for women. What
have We done under this law in this direc-
tion? May I ask the hon Minister: what has
been done to bring women of the unorganised
sector into the formal sector, or what you call
organised sector? What has been done to
bring women from the piece-rate wages to
time-rate wages? The fact \ that though the
country is going modern and becoming
industrialised, yet on the labour front the
proportion of the unorganised labour is
Iricreasmg, and the proportion of women in
the unorganised sector is also increasing. The
women in the organised sector are now being
pushed further into the unorganised sector. So
how can this law be relevant to the women in
the unorganised sector? And how can it
improve the employment opportunities for
women workers?

Let me say, Sir, that wage is a very crucial
issue for women. Many studies have now
opened our eyes to two facts. One is that
there is a sharp increase in the women
heading the households. Traditionally, it is
understood that women are not heads of
families; it is the min who are the main
supporters of the family. But a number of
studies have shown that 39 to 44 per cent
families have women as the sole supporters
of the families. More than 50 per cent of the
families have major income contribution
from women rather than men. In poor
families, this ratio is still higher.

The second fact that has opened our eyes
though these studies is that the more the cash
income comes in the
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hands of women, in poor families par-
ticularly, the sooner the quality of life of the
family goes up, because women spend
mainly—almost 99 per cent of the woman's
income 1is spent—on food, shelter and
clothing. That is how the level or quality of
life of the family goes up sooner.

Sir, as I understand it, the purpose of this
law is not only to give equal remuneration but
also to give more employment opportunities.
For that Advisory Committees have to be for-
med under this law. May I ask the hon.
Minister—unfortunately the Labour Minister
is not here—in how many States the Advisory
Committees have not yet been formed? How
many times have they held meetings? What
have they achieved so far? And what
measures have been taken for the inaction of
the States in not forming the Advisory
Committees'? And at the Central level, the
Central Advisory Committee has been
formed. May I ask: when did it meet last? It is
three years since it met last. So there is no
doubt in our mind that this Act is not taken
seriously at all by the Central Government,
much less by the State Governments. When
an important law like the Minimum Wages
Act is not implemented, no wonder that a law
which is related to women is hardly paid more
attention by the Government. The reality of
the matter is that women workers hardly
know that such a law exists. Women also
hardly'believe that they are entitled to wages
equal to those of men for similar work. We
live in a society where women have been
brought up in the belief that they are lesser
human beings than men; it is a society which
perceives women only as a mother, as a wife,
as a home-maker, and not as a worker.
Woman's self-perception is also such that she
does not perceive herself, first of all, as a
worker and then as equal to man as a worker.

So this is the social condition. She is not
convinced that this law is applicable to her.

Then, about unions. Where are the unions
which take up the issue of
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women as an issue of the entire union?
Where are strong unions which have
taken up big fights for the implemen-
tation of minimum wages and which have
taken up the issue of equal remuneration
to women members of their unions? In
such cases there is a great expectation
from the Government. I would sincerely
request the honourable Minister of
Information and Broadcasting to give
extensive coverage, to give publicity, to
the labour laws, particularly laws related
to women, more particularly, poor
women. This kind of awareness raising of
the people will prove more effective than
a fleet of Government Inspectors in
implementing the law.

Lastly Sir, I appreciate the provision
for permitting voluntary organizations to
file complaints regarding violations of
the Act, In this case, If the Government is
sincere about the effective
implementation of the law, I strongiy
suggest that, wherever possible, women's
organizations should be given the first
preference while selecting the
organizations. This should be made clear
in the instructions to the States. It is true
that women workers will have easy
access to legal protection only through
women's organizations and Women
Inspectors. Therefore, I also suggest the
appointment of Women Inspectors in this
case.

With these words, Sir, I support the
amendment of the law. Thank you.
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"The Government Counsel argued
that it could not be enforced in a court
of law.

"We are not a little gurprised that
such an argument should be advanced
on behalf of Central Government 36
years after the passing of the
Constitution and 11 years after the
Forty-second Amendment proclaiming
India as a Socialist Republic. The
Central Government like all other
organs of the state was committed to
the Directive Principles of article 39
which enshrines equal pay for equal
work.

"This argument lies ill in the mouth
of the Central Government for it is an
all too familiar argument with the
exploiting class, and a welfare state
committed to a socialistic pattern of
society cannot be permitted to advance
such argument."

Then, Sir, the Court directed the Central
Government that it should adhere to the
Directive Principles of State Policy
guaranteeing equal pay for equal work
which is not an abstract doctrine but
accepted by the entire socialist world.
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DR. (SHRIMATI) SAROJINI MA-
HISHI (Karnataka); Mr. Vice-Chairman,
Sir, I thank you for giving me a few
minutes to speak on this Bill. I had the
opportunity of going to a
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field wherein the relief work was going
on in one part of the country. I went to
some women workers and asked them:
how much remuneration you are getting?
They told me that it was nearly half of the
remuneration given to the men workers.
Then I talked to the Contractor or the
person concerned. He told me 'mo such
thing is being done and we will look into
it." Next day women workers came to me
and told me "since we complained to you
about these things, we have been relived
from our services." Therefore, you will
kindly appreciate how women workers
are being treated actually in the field.

The Vice-Cnairman (Shri Mos tifa
Bin Quasem) in the Chair) In theory we
say so many things. Our Constitution has
already  proclaimed that irrespective of
cast, creed or sex or place of work
equality will be given to women, all shall
be treated equally before law and equal
protection shall be given to all. In spite of
all these and in spite of our good wishes
to ameliorate the socio-economic condi-
tions of the weaker sections of this
country, we find that in actual practice,
the laws that are being made are never
implemented or there is no seriousness
on the part of the person implementing or
the agency to implement with all
seriousness.  Therefore, under the
eirmumstances, I would like to say when
Equal Remuneration Act, 1976 was
passed it was welcomed by the jubilant
women's organisations but even after a
period of one decade we see that H is not
being implemented with all
seriousness. If you kindly  look
into the reports of the women textiV
workers in Maharashtra, women textile
workers In Tamil Nadu and women
textile workers in Kamataka you Wiil find

that the number of women workers
In these aress has been reduced.
Why? Because the mill manager or

the owner of the mill in the
private  sector considers that it is
better to emnlov men  workers

rather than employ women workers
giving them eoual nay. maternity leave
and other facilities. 1
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have actually gone into these problems
and when I talked to them they told me
that it will be very costly for them to
engage women workers and give them
matarnity leave and pay equal wages.
Therefore, the number of workers is
gradually decreasing. In the case of
women officers, the question does not
arise. It arises only in the case of women
workers in this field the casual labour, the
contract labour, the migrant labour and all
this labour where actually it is un-
organised labour, this problem is ser-
iously felt. In organised labour section, it
may be possible to an extent...
(Interruption).

SHRI G. VARADARALJ (Tamil Nadu):
Mr. Vice-Chairman, Sir, I want to clarify
one point. As far as textile industry is
concerned, It is not the mill managemet
but the Government Labour Laws and
regulations are such that we cannot
employ any woman worker after five of
the clock. This means the mill
managements prefer men.

DR. (SHRIMATI) SAROIJINI MA-
HISHI: Thisisa good thing that
during night shifts, women employees
cannot be employed. These things are
also there but what are exactly the
difficulties in the way of mill manage-
ment also to implement these things, that
also has got to be looked into. Therefore,
under these circumstances, I would like to
say that a survey of the last one decade
will  6how us whether this is being
implemented. In the unorganised sector,
the question does not arise at all because
it is out of question. They do not give
equal pay at all The woman is
compelled to do the work. She is
compelled to undertake the work to

provide bread to her family. Therefore,
even the Minimum  Wages Act is
not baing made applicable. She is

required to work for whatever amount she
gets. Sometimes, it is given in cash,
sometimes, it is given in kind also and it
is difficult to say what is the total
amount that is being given to her.
Therefore, under these circumstances,
when the Government has brought this
amendment forward for Clause
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12, why should not the penalty be such as
it will become deterrent for the other
people not to commit these things also?
If it is a matter of only Rs. 1,000/- or Rs.
1500/-, the industrialist will throw it
away and go away. Therefore, this should
be made deterrent so that they will be
preven, ted from resorting to such types
of things.

Secondly, I would like to say, Sir, in
all seriousness, in the biggest sector of
unorganised women 'labour, that is
agricultural sector, how are we going to
implement these things? As we find even
in the case of public sector industries
where women are to be given equal
remuneration, they are not being given.
At places, I know, Sir, because some
women may require maternity leave and
other things, an undertaking is taken from
all the women workers that they are not
married and they do not require such
leave and other things. When I want to
one factory, some women came out ad |
asked them. They told me, "we are made
to give this undertaking. Otherwise, we
would not be taken into service at all
That is what they said. Under these
circumstances, I would really appreciate
very much the amendment that has been
brought forward but in all seriousness, it
should be implemented. Shri Malik said
that the Hindi translation of this is not
being even understood by him. I do not
know whather he will be able to
appreciate it. ft is written in such a
language that even I could not understand
it. It should be appreciated in the other
way. It has been translated in such a
beautiful way that even I could not
understand it. It is above my knowledge
also. Therefore, it is written in a very
graceful way. There are two ways of
appreciation. If I can understand
something, I say, could understand and
this is a very beautiful piece. The second
way of appreciation is it is so beautiful
that even I could not understand it.
Therefore, I am putting it in the second
category. We should be able to appreciate
this in that way.
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Anyway, if these laws are translated into
regional languages and they are broadcast
as far as possible, they will go a long way
in giving some understanding some
knowledge at least to some p-ople
because illiteracy in this country is of a
very high percentage, especialty among
women. Under these circumstances, we
do not expect them to understand the law
and try to implement these things. Their
first objective is to get some money for
their bread. They cannot go for fighting
with the managers. The Government
should come forward for giving full
protection to the women and try to see
that the people who are not providing
these facilities are punished also. At
places, I have seen that the creche is not
provided for the babies; at places, I have
seen even the other facilities, like
drinking water and other relaxation
facilities, even they are not provided.
Therefore, these things go along with
these things. Th2y should be provided to
these people. Then only, of course, we
can expect proper turnout of the work. I
would welcome this Bill and request the
Government to implement it in the public
sector industries, in the bigger factories
and see that these things are not violated.
Compliance in violation is there but
compliance in following the rules and
regulations etc. is not being done. I would
like the Government to very seriously im-
plement these things. Thank you. 4.00
P.M.

THE  VICE-CHAIRMAN  (SHRI
MOSTAFA BIN QUASEM): The dis-
cussion on the Bill is now over. The
Minister will reply tomorrow. Now we
take up the short duration discussion .

SHORT DURATION DISCUSSION
ONTHE PRICE SITUATION IN
THE COUNTRY

SHRI N. E. BALARAM (Kerala): Mr.
Vice-Chairman, Sir, now, we are
discussing, according to me, a very
serious problem, the problem of price
rise. This problem has already created a
very difficult and a rather



